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(iv) Demand for railway facilities in Bidar
district of Karnataka.
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(v) Resettlement of KEx-servicemen in
Vajay Nagar, Arunachal Pradesh.

SHRI MADHAVRAO SCINDIA
(Guna) : Following the discovery of the
Lissus and Yobins of Chinese origin living
in the sensitive area of Vijaynagar in Tirap
district of Arunachal Pradesh, especially
after the conflict with China in 1962, govern-
ment was keen to neutralise the deep pene-
tration of these foreign tribals by resettling
the families of ex-servicemen in that area.
Strong inducements like allotment of upto
50 acres of land per family for cultivation
and housing, besides other facilities includ-
ing free air lift upto Mohanbari were accor-
dingly offcred to ex-servicemen and about
200 families of former Assam Rifles person-
nel were settled in the area.

These former armed forces personnel are
however now very unhappy for they feel
neglected and let down because of non-fulfil-
ment of the assurances given to them both
by the Central and local governments. While
the foreign tribals are no longer confined to
Gandhigram and are flourishing and spread-
ing out encroaching upon the lands of the
ex-servicemen the land for the ex-army
personnels s yet to be demarcated and
documented. While the ex-servicemen have
no electricity and tap water facilities so far
the foreigners are enjoying these facilities.
The free air passage facility also has since
been withdrawn.

Vijaynagar is a highly sensitive and strate-
gic area with Burma on three sides.

I would therefore urge upon the govern-
ment to accord top priority to the fulfilment
of the promises given to them, namely
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(i) allotment of upto 50 acres of land
duly demarcated and documented;
and

(ii) all-round development of Vijay-
nagar area with all infrastructural
facilities.

(vi) Need to propagate teachings of Sant
Kabir.
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(vii) Non-availability of Kerosene in rural

areas.
SHRI HARIKESH BAHADUR
(Gorakhpur) : There is a very deep crisis

of kerosene oil in the villages of several
States of our country. People belonging to
rural areas of U.P. are in great difficulty
because they have not been getting kerosene
oil for the last four or five months. Kerosene
oil is the main source of light in our villages.
It is really very unfortunate that kerosene oil
which is one of the most essential commodi-
ties, is not available to the people who are
in great need. Particularly, the students
are the greatest sufferers. Therefore, T
I would like to suggest to the Government
to make kerosene oil available to the people
as quickly as possible. The present distri-
bution system is mainly responsible for this
crisis. I would also like to advise the
Government to streamline the distribution

system.

(viii) Early appointment of Chairman and
Managing Director in Heavy Engineer-
ing Corporation, Ranchi.

=Y 9eEIq ward @wi (A7) ¢ Wl
gafagq fama (gdo €o o) <A H
fara At 971 § FE sreger qAT NI
fram® adf 31| g9 agd I AT IJ9HA
FT oqaeqT w9z gt 7 &1 A afgd ager
ST T AL 9, 99% gerd AN & qTT
st aw faet 3 fagfaa adt g§ 1 =wooia
& e Avawm w1 afaas framrga @i
¥ aga aga AtA & fawifor #T& 8

gH @ WTQ gonfAad fara &Y egqraar
1957 & g€y WA F dcHTAIT THIA
T Y uF a2 Jevd ¥ gaET fawator wmar
9T 1 7% Igwq 4 AW § T Al &
ferg d=t &1 arer "qrAT § faator AT aqr
AW FY ATAAFATAT 4 Afg® FeqTET A
qT Ig*T faata H<ar o |



